3 Papers laid on the
Table

[Shri Karmarkar]
(2) Notification No. S. R. O. 1673-
B., dated the 3rd August,
1955. [Placed in
See No. S-380/55.]

(3) Notification No. S.R.O. 1862-
Ess. Com/Sugar, dated the
27th August, 1955. [Placed
in Library. See No. S-381/
55].

(4) Notification No. S.R.O. 1863-
Ess. Com/Sugarcane, dated
the 27th August, 1955. [Placed
in Library. See No. S-382/
55].

ORDINANCES PROMULGATED BY PRESI-
DENT AFTER TERMINATION OF TENTH
SESSION

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
I beg to lay on the Table, under the
provisions of Article 123 (2) (a) of
the Constitution, a copy of each of
the following ordinances promulgated
. by the Presldent after the termination
of the Tenth Session of the Houses
of Parliament:

(1) The Delhi (Control of Build-
ing Operations) Ordinance,
1955 (No. 5 of 1955). [Placed
in Library. See No. S-383/
55] ’

(2) The Insurance (Amendment)
Ordinance, 1855 (No. 6 of
1955). [Placed in Library,
See No. S-384/55].

Shri Feroze Gandhi (Pratapgarh
Distt-West cum Rae Bareli Distt.-
East): May I draw your attention to
this ordinance—the Insurance (Amend-
ment) Ordinance—which has been laid
on the Table, and say that it will
come before the House in the shape
of an amendment to section 52(b) of
the Imsurance Act? The House is very
much interested in that amendment
because, I think, it has very far-
reaching effects. I do not know how
much time will be allotted for that. I
hope that you will at least give us
three hours for a debate on that
amendment.

Mr. Speaker: This question is too
- premature at this stage. The ordi-
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nance is being laid on the Table.

" When the time-table of the House is:

considered by the Business Advisury
Committee it will take into considera-
tion all factors and then fix up the
time.

NOTIFICATIONS UNDER Sea CusTOoMSs
Act

The Minister of Revenue and -
Defence Expenditure (Shri A. C.
Guha): I beg to lay on the Table &
copy each of the Customs Notifications
Nos. 151 and 152, dated the 17th
September, 1955, under sub-section
(4) of section 43-B of the Sea Cus-
toms Act, 1878, as inserted by the
Sea Customs (Amendment) Act, 1953.

[Placed in Library. See No. S-385/
55].

REPORT OF THE INDIAN DELEGATION
TO THE 8TH SESSION OF THE W.H.O.
REGIONAL  CONFERENCE FOR
SouTH EAsT AsIA

The Minister of Health (Rajkumari
Amrit Kaur): I beg to lay on the
Table a copy of the Report of the
Indian Delegation to the 8th Session
of the W.H.O. Regional Committee for
South East Asia, held in Bandung
(Indonesia) in September, 1955.

[Placed in Library. See No. S-388/
55].

INTER-STATE WATER DISPUTES
BILL

The Minister of Planning and frri-
gation and Power (Shri Nanda): 1
beg to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide for the adjudication
of disputes relating to waters of inter-
State revers and river valleys, pend-
ing in Rajya Sabha. -

RIVER BOARDS BILL

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I beg
to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide for the establishment
of River Boards for the regulation and
development of inter-State rivers and
river valleys, pending in Rajya Sabha.

—





